
IN THE' CEN3ZL ADMNISTRATIVE 'flUBUN1L 

CALCUTTA BENCH  

No. OA.602 of 1997. 	 Date of Order s 15.07, 2003. 

: 	Hon' ble W, N. Prusty,. Judicial Ms rrber 

Smt, ATJOKA BKS1U & AIR. 

-VS.. 

UNION OF INDIA & OTHERS 

For the applicant $ 	Nône 

For 1e respondents $ 	Ms. U. sanyal, Counsel 
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When the matter was taken up, none appeared for the 

applicant even on the second call. However. Ms, U. Sanyal, 

Id, cLunsei for the respondents is present. on perusal of 

the Order Sheet, it appears that the Id. counsel for the 

applicant was not present on earlier occasions also i.e. 

29.0.2002, 03.09.02 and 07.01.03. As it appeqrs, the 

applicant is no more interested in pr suing the case. Hence, 

the O.A. is dismissed or default. 
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